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pointed out and these particular un-
dertakings are sued and it is a:ways 
the endeavour of the Government 
through the meetings of the Labour 
Ministers through our own agencies 
to see that this is implemented. 

Auction of Indian Vessel 'Alexandra' 

229. SHRI JANARDHANA POO-
JARY: 

SHRI KRISHNA PRATAP 
SINGH: 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(n) whether an Indian ship, the 
·"Alexandra", was proposed to be put 
up for auction at London Docks for 
recovery of unpaid wages of the 
('re\v, amounting to Rs. 25 lakhs: 

(b) whether Government inter-
vened to save the ship from distress 
sale and the crew from being dep-
rived of their 'wage-arrears; 

(c) if so, the latest position; and 

(d) whether any action has been 
taken against the shi:>ping conlpany 
concerned ? 

THE MINISTER OF SHIPPING 
AND TRANSPOR.T (SHRI A. P. SHAR-
IVIA): (a) The vessel was put for 
auction pursuant to order of sale pas-
sed by Admiraay Court in U. K. for 
non-payment of the wages and other 
claims of the crew. 

(b) to (d). Director General of Ship 
ping negotiated the settlement bet-
ween Nilhat Shipping Company and 
the officers and crew. Subsequently, 
the sale order passed by Admirality 
Court, London, has been revoked, Nil-
hat Shipping Company has since de-
posited requisite amount with Shipp-
ing Master Calcutta and furnished 
bank guarantee to Shipping Master 
Bombay for sett~ement of dues and 
claims of the 'Officers and crew in 
terms of provisions contained in Mer-
chant Shipping Act, 1958. 

SHaI JANARDHANA POOJARY: 
Sir, I congratulate the hon. Minister 

for taking prompt action to save the· 
ship. Otherwise it would have been 
a blot on India's prestige if the ship 
is auctioned abroad for non·payment 
of the wages and salaries of the crew. 
May I ask the hon. Minister as to 
what are the reasons for the non-
payment of salaries .... 

MR. SPEAKER: They have been 
paid. 

SHRI JANARDHANA POOJARY: 
The saJaries have not been paid ear-
lier. So, what are the reasons fur the 
non-payment of these wages and 
salaries of the crew? It it due to the 
bureaucratic red-tapism or procedurcU 
ranglings? 

SHRI A. P. SHARMA: Sir, it is a 
private company and it did nnt pay 
the salaries and wages of the marine 
officers and these officers have filed a 
suit through the International Trans-
port Federation in Admiralty Court 
in LondOn and there the ship was 
arrested. As soon as it was brought to 
OUr notice, We took steps. The D. G. 
Shipping took steps, and th~ paymen.,t 
has been arranged The court was 
approached., and it has revoked the 
decision. The ship is free, and very 
shortly it may be coming to India. 

SHRI JANARDHANA POOJARY: 
May I know whether the Shipping 
Development Fund Committee is go-
ing to purchase this ship? 

SHRI A. p. SHARMA: There is no 
question of purchasing the ship. It 
was becaUSe OUr interests were also 
involved that we took promt action. 
If the ship was in distress, we might 
have ~ost OUr money also. But there 
is no question 'Of selling the ship now. 
It is going to work, and as usual. the 
SDFC 10an wul be secured, and it 
will be realised from this company. 
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SHRI INDRAJIT GUPTA: But the 
1:ota~ amount of arrears ,vas Rs. 25 
1akhs. He must clarify this. 

SHRI A. p. SHARMA: Rupees five-
lakhs have been deposited in cash, 
and Rs. 10 lakhs bank guarantee has 
been given. For the rest, they are 
negotiating for an agreement, 

SHRI M. M. LAWRENCE: May 1 
know whether it has come to the 
notice of the Government that very 
often shipping companies are not im-
p~ementing the rules and regulations 
regrading benefits to the wo-rker~, and 
that this creates implements in ('ar-
go moving? If so, may I know what 
steps Government are proposing to 
take? 

SHRI A P. S{H'.ARMA: Wherever 
the shipping companies do not follow 
the rules and do not pay the \vages 
Of the workers, necessary steps are 
taken to see that they make the 
payment. 

UpatlDI' existinr Labour LaWI 

*230. SHRI SATISH PRASAD. 
SINGH: 

SH~ R. L. p. VERMA: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether many MPs. have 
stressed the need to updQte the exist-

ing laboul.' laws; 

(b) wl"Aether there is also demand 
fOr bringIng legislation On the ,prvice 
conditions of the unGTganised s .:\.!tor; 
and 

(c) if so, reaction of Government 
thereto? 

THE' MINISTER OF TOURISM AND (III 

CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) and (b). 
Suggeshol:s have been received for 
amendments of the various labour 
laws and also f·nr bringing in :egis-
lation fOr rcguating the service con-
ditions of labour in the unorganised 
sector. 

(c) The suggesti<>ns are under con-
s'lderation. 
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SHRI J. B. PATNAIK: Yea, sir, we 
are going to amend the laws. We 
are going to amend the laws which 
we find to be inadequate. 

SHlU J. B. PATNAIK: He has put 
the second question about bringing 
forward a Bll for unorganised labour. 
I have ~eady promised the House 




